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[Shri N. K, Sanghi]

in Anjar in 1956 and in Koyna in 1967, We
have scen that the phenomenon of these
earthquake tremors are now accounting to
this country with a shorter span, greater
intensity and much earlier. WIill they
collect statistical data and examine all the
facts to find out whether our country has
become more llable to earthquake tremors ?
Can any scientific study be made la this
matter so as to prevent this physlcal phe-
nomenon and allzviate the sufferings of the
people 7

SHRI D.R. CHAVAN : As regards the
sccond part of the question, as I said, we
will have to await the report of the officers
of the Geologlcal Survey of India, Then, as
to whether any assistance will be given,
I would request the hon. Member to wait
till the Prlme Minister makes the statement
in the afternoon today.

12.46 hre.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS ACT,
1962, Erc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : 1 beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindl and English
versions) onder section 159 of the
Customs Act, 1962:—

(i) GS.R. 4I3 published in
Gazette of Indla dated the
Tth March, 1970 together with
an explanatory memorandum.

(i) G.S.R. 414 published in
Gazette of India dated the
Tith March, 1970 together with
an explanatory memorandum,
[Placed in Library. See No.
LT-2975/10]

(2) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 and section 38
of the Central Excises and Salt
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Act, 1944: —

(I) The Customs and Central
Exclse Duties Export Draw
back (General) Ninth Amend-
ment Rules, 1970, published
in Notificatlon No. G.S.R.
416 in Gazette of India dated
ths 7th March, 1970,

(if) The Customs and Central
Excise Duties Export Draw-
back (General)Eleventh Ame-
ndment Rules, 1970, published
in Notlfication No. G.S.R.
417 In Gazette of India dated
the 7ib March, 1970,

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Tenth Amend-
meat Rules, 1970, published
in Notification No. GS.R.
418 in Gazette of Indla dated
the 7th March, 1970.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Enghth imend-
ment Rules, 1970, puhlished
in Notification No, G.S.R,
419 in Gazene of India dated
the 7th March, 1970,
[Placed in Library. See No.
LT- 2976-70)

(3) A copy each of Notification Nos,
G.S.R. 337 to 387 (Hiodi and
English  versions) published in
Gaz:tte of Indla dated the Ist
March, 1970 #ssued under the Cent-
ral Excise Rules 1944 together with
an explanaiory memorandum,
[Placed in Library. see No. LT
2977-70].

12.47 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY 1 Sir, I have to report
the followlng maessage reccived from the
Secretary of Rajya Sabha, —

“Iam directed to Inform the Lok
Sabha that the Supreme Court (En-
largement of Crimioal Appellate
Jurisdication), Bill 1969, which was
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passed by the Lok Sabha at its sitt-
ing held on the 19th Dzcember, 1969,
has been passed by the Rajya Sabha
at its sitting held on the 20th March,
1970, with the following amendments;

Enacting Formula

1. That at page 1, linc 1, for the
word “Twentieth’ the word
“Twenty-first"” be substituted.

Clause 1

2, That at page, 1, line 4, for the
figure **1969' the figure **1970" be
substituted.

1 am therefore, tn return herewith the
sald Bill In accordance wlth the provisions
of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
with the request that the concurrence of the
Lok Sabha to the said amendments be
communicated to this House."

SUPREME COURT (ENLARGEMENT
OF CRIMINAL APPELLATE
JURISDICTION) BILL

AS RETURNED BY RAJYA SABHA

SECRETARY : Sir, I lay on (he Table
of the House the Supreme Court (Enlarge~
ment of Criminal Appellate Jurisdiction)
Bill, 1969 which has been returned by Rajya
Sabha with amendments,

12.48 hrs.

ESTIMATES COMMITTEE HUNDRED
AND TENTH REPORT

SHRI SRADHAKAR SUPAKAR
(Sambal pur) : I beg to present the
Hundred and tenth Report of the Estimates
Committee regarding action taken by
Government on the recommendations con-
tained in their Eighty-fourth Report on the
Ministry of Home Affairs—Central Vigilance
Commission.
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